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On be...., of 1M Committee on Private Memben' Bills and Resolutions, I 
havina been aulboriled by the Committee to praent the Report on their behalf, 
pracat Ibis Nintb Repon. 

2. The Committee met on 7 April, 1992 for-
I. Ex ... iaation of the foIlowinl Constitution (Amendment) Bills under 

Rule 294(1)(a) of the Rules of Proc::edae:-
(1) 1be Co_tution (Amendment) Bill, 1992 (A,,;enllmen, 0/ 

III'tkll 371) by Shri Moreshwar Save. 
(2) 1be Constitution (Amendment) Bill. 1992 (Am",lIm"" 0/ 

onicll 155) by Shri Sudhir Giri. 
(3) The Constitution (Amendment) Bill. 1992 (AmelllllMII' of 

III'ticIl 158) by Shri Mohan Sinlh. 
II. Clusific:ltio. and allocation of time for dilcullioa of Bills (iii. 

Appendiz) under d ... 1 (b) and (e) of Rule 294(1) of the Rules of 
Procedure . 

• U""';",,';Oll 0/ ConSliIutioll (Amen""'.",) Bilb 
3. The Cdmmince considered the Bilil and arrived at Ibe fo1lowinl findinp u 

a result of their examination of the Bills:-
Fi;,lIiIIgs 0/ ,h, Commillft 

@ (1) The COllllitution (Amendment) Bill. 1992 (Am'IIlIm'II' 0/ tlrlick J111 
by Shri Moreslawar Save. 

The Bill seekl to amend article 371 of the Constitution with a view to 
enablin. the President to cstablish • ICparate development board for the 
Konkan reaion of Maharuhtn Stale. 

After considerilll an aspectl of the Bill. the Committee recommend that the 
member may be permilled to move for leawe to introduce the Bill. , 

(i) (2) The Constitution (Amendment) Bill. 1992 (Am'IIlIm'II' 01 tI"id, I") 
by Shri Sudhir Giri. 

The Bill lCeks to amend article ISS of tbe Conltitution with • view to 
prowidin, tbel the Governor of a Stlte ,blll·be appointed by the President .fter 
conlUkations with the Chief Minister of that Stlte. 

After considerin, all upcctI.of the Bill. the Committee recommend that the 
member .... y be permitted to move for lelve 10 introduce the Bill. 

(3) (3) The Constitution (Amendment) Bill. 1992 (Amendmen, o/III";clll58) 
, by Sbri Moban Sin .... 

The BiD seeks to amend article ISS of the Constitution witb I view 10 
providina tbat tbe G~rllOl' .... n noc hold offICe u I CbanccUor of .., 
Uaivcnity or an)' iDIIilution of hither education. 
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After oonsiderinlall upectJ of the Bill. the Committee recommend that the 
member may be permitted to move for leavc to introduce the Bill. 

Cltwi/iC4tioll IUId tdloaItion 0/ Ii.- '0 Bills 
4. The Committee then considered classifICation and allocation of time to nine 

Bills specified in the Appendix. 
S. After considerin, an aspedI of the Billa. the Committee recommend that 

the followin, Bills be placed in cate,ory 'A':-
(1) The University Gran .. Commission (Amendment) Bill. 1992 ([II$B-

'ion 0/ new s~tion [2C, etc.) by Shri Rambadma. 
(2) The Compulsory Votin, Bill, 1992 by Shri Moreshwar Savc. 
(3) The Reservalion of POlIS in Govcrnment Servic::es (For Blind and 

Disabled Persons) Bill. 1992 by Shri Moreshwar Save. 
(4) The Constitution (Amendment) Bill, 1992 (Amendment 0/ "rticle 269, 

etc.) by Shri Arjun Charan Sethi. 
(5) The Population Control Bill. 1992 by Sbri Bbapan Shankar Rawat. 

The Committee further recommend tbat all the remainin, four Bills be placed 
in cateJory 'B'. The Committee recommend allocation of time for eech of the 
BUIa • shown in column 5 of the Appendix. 

ReCDlftlftelltl4liDIU 
6. The Committee recommend that-

(I) Sarv.hri Moreshwar Save, Sudhir Giri and Mohan Sin,h be permitted 
to move for leave to introduce their Constitution (Amendment) Bills; 
and • (ii) the clMlifacalion and allocation of time to Bills by lhe Commiltee. u 
showl in the Appendix, be a,reed to by the HOUle. 

NEW DELHI; 
April 7, 1992 

Chaitra 18, 1914 (Saka) 

P.P. KALIAPERUMAL. 
Actin, CluJirma, 

Comm;1tH 011 Priwue Members' 
Bills tIIId Raollllion.r. 
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APPENDIX 

Bill No. 
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1. The University Gnnts Commis- 51 of 1992 
sion (Amendment) Bill. 1992 
(/rueniOll of new sectiOll 12C. 
etc.) by Shri Rambadan. 

2. The Compulsory Votina Bill. 49 of 1992 
1992 by Shri Morcshwar Save. 

3. The Reservation of Posts in 53 of 1992 
GovemlMllt Servicca (For 
Blind and Disabled Penons) 
Bill. 1992 by Shri Moreshwar 
Save. 

4. The Constitution (Amendment) SO of 1992 
Bill. 1992 (SlIbllilUtion of new 
tlnide fo, tlnick J47, etc.) by 
Shri Syed Shahabuddin. 

S. The Civil Disturbance Victims 47 of 1992 
Compensation Bill. 1992 by 
Shri Sycd Shahabuddin. 

6. The Prevention of Insults to 48 of 1992 
National Honour (Amendment) 
Bill. 1992 (IrueniOll 01 new lee-
liOll 4) by Shri Syod 
Shahabucklin. 

7. The Constitution (Amendment) SS of 1992 
Bill. 1992 (Amendment 0/ tlHi-
ck 269. etc.) by Shri Ariun 
Charan Sethi. 

8. The Population Control BiU, 56 of 1992 
1992 by Shri Bhapan Shankar 
Ilawal. 

9. The Constitution (Amend~t) 51 of 1992 
Bill. 1992 (Amendmmt 0/ tII1I. 
de 292) by Shri Sycd 
Shahabuddia. 

Cale,ory Time 
recom- recom-

mended mended 

s 
A 2 hours 

A 2 hours 

A 2 hours 

B 2 hours 

B 2 hours 

B 2 hours 

A 2 hours 

A 2 hours 

B 2 hours 




